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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

I.A 2/2014 in Arbitration Case(Civil) No(s).27/2013

RELI ANCE | NDUSTRI ES LTD. & ORS. Petitioner(s)
VERSUS

Uuol. Respondent ( s)

(for directions)

W TH

ARBI T. CASE(C) No. 20/2014
(Wth appln.(s) for exenption)

Date : 02/09/2014 This Matter was called on for hearing today.
CORAM :

HON BLE MR, JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR, JUSTI CE ARUN M SHRA

For Petitioner(s) M. Saneer Parekh, Adv.
M. Lalit Chauhan, Adv.
M. Utsav Trivedi, Adv.
M. Abhi shek V. Deshnukh, Adv.
for Ms. Parekh & Co.
For Respondent (s) M. Ranjit Kumar, SG
and for applicant Ms. Bi ndu Saxenam adv.
In Arbitration Case Ms. Aparajita Swarup, Adv.
No. 20/ 2014 for M. Shail endra Swarup, AOR

UPON hearing the counsel the Court nade the follow ng
ORDER

At the request of M. Saneer Parekh, |earned counsel
representing t he Rel i ance I ndustries Li mted, whi ch is not
opposed by the | earned Solicitor CGeneral of |ndia appearing for

the Union of India, list again on 23.09.2014 at 3.00 p. m

Signature Not Verified
(Parveen Kr. Chaw a)
Digitally signed by
(Phool an Wati Arora)
Court Master
Parveen Kumar Chaw a
Date: 2014.09. 02
17:36: 29 | ST
Assi stant Registrar
Reason:
N.B.: The matter was nentioned before Hon’ bl e Jagdi sh Singh
Khehar, J.



